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Record of Proceedings

Rewa Ultra Mega Solar Limited (RUMSL), a Solar Power Park Developer (SPPD)
under the MNRE Solar Park Scheme, has filed the instant petition for waiver of the
transmission charges payable by it due to delay/ mismatch in the execution of the solar
park (which is in phases) vis-a-vis the transmission system (which is executed in one go)
by relaxing/ modifying the provisions of Regulations 7 & 8 of the 2010 Sharing Regulations
with respect to the projects developed in solar parks.
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2. Learned counsel for the Petitioner sought a short adjournment to file its rejoinder
to the reply filed by the CTUIL in the matter.

3. In response to a query of the Commission, the learned counsel for the Petitioner
submitted that the Petitioner has made the payment, and no amount is due on its part.
The learned counsel for the CTUIL confirmed that the amount has been paid by the
Petitioner.

4. The Commission directed the Petitioner to file the rejoinder by 29.9.2023, with an
advance copy to the Respondents. The Commission also directed the Petitioner to file its

rejoinder within the time specified and observed that no further extension of time would
be granted.

5. The petition will be listed for final hearing on 11.10.2023.
By order of the Commission
sd/-

(V. Sreenivas)
Joint Chief (Law)
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